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Oath or Affirmation

EBsors taking their seats in the Ghamber of Lok Saha,
every mamber |8 required, under article 98 of tha
Congtiution of Indla, o maks and gingeriba, bafors the
Presldart or some pemon appoimed In that behalf by
him, oath or afirmation according o tha form sat oul for
e purposs in the Third Scheduls B the Constitution,

The Cath or Atfirmation

I, AB., having been slectsd {or nominghsd) &
member of the House of People do swear &1 Mo
name of Godeolamaly 2% that | will bear frus
fath and allegiancs to the Constitution of India as
by law esatablilshed, that | will uphold the sovareignty
and Integrity of Indla and thet | will falnfully
discharge the duty upon which | am about to enter.

Therofore, pursuant o the provision cortained in the
Constitullon and following the normal parflamentary
practica, the parfson known as Speaker Ao B s
appointad by the Presidert after every General Blections
from among the mambars of e Houss to administer
oathfaffirmation ta the nowly sloctod mombors of
Lok Sabha and conduct the alaction of the Speaker. Tha
Spealeer Ao e 10 whom the oalh & adminkstered by
fhe Prasident himaalf In the Aesiimcey Sfiewan signs
tha Aol of Members wheraupon he & deamed o have
tmkon saat in the Houso, Alang with Spoakar Fro e, two
or three other senlor mambers of the Housa are also
appoiniad by the Pregident as the parsons balons any of
whom the newly elecled membera may make and
subscriba the ocath or affimailon. Later on, at the
commancamant of the first siting of Lok Sabha, thoss
other mambers are appointed by the Spaaker P fsmon
iha Panal of Chekmean 1o enable them o preside over the
House In hie absenca during & sitting.

Spoaker Pro fem

in accondance wiih the second provisn to articls
B4, tho Spoakor of tho disechvod Lok Sabha vacatoe
the Offica immediataly balora the fimt mesting of
the new Lok Sabha, consituied atter the Genweral
Eloctions, Thora boing thus noither Sposker nor
Deputy Spaaker, the President, under article 35(1),
appaints & member to preside over the first siting
of the new Lok Saibha il the sloction of the Sposker.
The mamber 80 appolntad &8 lnown &8 the Spaalor
Fro fem Nomally, the senlomost member of the
Lok Sabha i# choson for appointment as the
Speskew Fro fam He has all the powers of the
Spaaker undar the Constitulion, Fukss of Procaduns
or otharwiss, On the aloction of the Spoaker, the
Offica of the Speaker Fro fe sulbmatically canses
o sudgt.

initial Procoss

Ag soon 88 may be, after the resull of an slection has
bsan daclared, the Returning Oficer naports the rasult o
the Union Govemment, the Eleciion Commission and the
Sacretary-Ganeral of the Lok Sabha. Tha Astuming Ofoar
then grants %o the succassiul candidate & canflcats of
maction and obtains from him an acknowiedgemant of ity
recalpt duly gigned by him and sends the
asmowisdpamant by replsssred post 1o the Bacratary-
Genaral. In the case of a member nominated by the
Pragldent, tha Ministry of Law lssues to the member
concamad & lettar of nomination for being preserted at
the Table of the Houss at the time of making and
gubsoribing the oath or aifirmation.

Mombors are regered o bring slong with Bem s
cotficals of eleclion o & e oree may b, oatifed’
ooy of e nodificadion nominating hem as meambers, &7
oviiingl Sy e oalrefmation CeremonY BT Bhow



ar the Table of the House. A paragraph 1o this effect is
also published In the Lok Sabha Bulletin informing them
about the time and date of the sitting and requesting
them o ghve advanca intimation if they are unabla 1o take
the cathfaffirmation on the day and 50 on.

When the cerificates are shown by the members 1o
an officer at the Table, he, where necessary, verifies the
signature of the member with his signature in the
acknowladgament received from the Ratuming Officar.
After varifying the identity of the member-glect, the oflicer
concarned signs on the back of the cerilicate in token ol
such varification and refurns the certificate 1o the membaer.
Before making and subscribing an cath/affirmation and
taking their seats in the House, members are required 1o
deposit with the Secrelary-Gaenaeral thedr election carificates
or, as the case may be, cerified copy of the notification
nominating tham as members. A boock containing the list
of mambers elected to the Lok Sabha is laid on the Table
by the Secratary-General. The acknowledgements are also
kept at the Table for the purpose of verification, if

NBCasSary.
Procedure for making Oath or Affirmation

Making and subscrbing the oath or affirmation s not
a proceeding of the House [f the parson administaring the
oath |z other than a Presiding Officer of the House and
that the oath s taken oulside the Housa. But if the ocath
is administered at a sitting of the House, it forms part ol
the procoodings and the Speaker Sro fem SSpoaker's
decision over the manner in which the oath is 1o be
adrminkstered & final

The first sitting of a newly elected House is usually
dewvoted io oath or affirmation by members, On that day,
though the members assemble and si in the Housa, they
are deemed io have taken their seats in the House only
after making and subscribing the ocath or affirmation.

SHeang i of members & &8 solemn occasion. i s
expected that nothing should be done by members in the
Housa o mar or disturb the schemnity of the oocasion. A
convention has developed that before the business
commences on the day, the Speaker Pro ferm calls upon
the members fo siand in sllence to mark the solemn
occasion. The following observation was made by the
Speaker during the 15th Lok Sabha:

We are mesting 100gy on 8 S0/t DocEsion, A new
Lok Sabfa has been slectad wider e Consitution
chaged withh greal and heavy responsibiiies for e
welare of e coury &g our peopie. IiF 5 T and
JODE, &5 5 CUSTENTIENT O SUCT 8 occasion, Hal we
all stand in sience for 8 short white before we begin
DL Droceesings,

The cath or affirmation is made and subscribad by
mambers individually in accordance with a set procadura.
On the name of a member being called by the Secretary-
General, the member proceeds from the place he is
occupying to the right side of the Secrelary-General's table,
where 8 copy of the form of cath or affirmation, as the

case may ba, In the language in which the mamber desires
to make the cath or affirmation, Is handed to him.

Language of Oath or Affirmation

Members can make and subscriba the oath or
aflirmation in English or in any of the twaniy-two
languages (Assamese, Bengali, Bodo, Dogri,
Gujaratl, Hindl, Kannada, Kashmiri, Konkani,
Maithik, Malayalam, Manipuri, Marathl, Nepall, Odia,
Punjabi, Sanskrit, Santall, Sindhi, Tamil, Telugu and
Urdu) specified in the Eighth Scheduls o the
Constliution. The form of oath or affimation ghven
in the Third Sehadule to the Constitution ks adhared
to in the casa of tha English version. Likewiss, the
forms used in the Third Scheduba of the transiations
of the Constitution in various languages ane adhered
o, with some modification in cerain cases.

The member faces the Chair while making and
subsobing e aath or afirmalion and hen goes oo o
and shakes fands with e Speaker Fro fam, who gives
e member parmission fo fake his seal in the House
The member then passes bahing the Chair fo the other
sioe of he Secrelary-Generals lable, where he signs the
Roll of Members and Mhereaffer, lakes s seat i e
Howuse,

The Roll of Members
The Rall of Members is a Register which iz kept on

the Table during a session and ramains in tha
custody of an officar of ihe House during the intes-

sassion period.

in the case of @ member wiho is i and is unable o
move from Bz plsce, the oath or affirmation may be made
by him al the place he is cccupying in the House, if he
g0 desires. In such a case, the officer at the Table takes
the relevant oath or affirmation card to the member. After
the oath or affirmation has been made by the member,
the Aol of Members is given to him al his seat whera he
gigne It There has been an Instance when a member
could nof read the oath form due fo blindness, another
member read out the oath which was repeated by the
former.

Making and subscribing the
Oath or Affirmation

Members make and subscribe the ocath or
affirmation on their names being called by the
Secretary-General for the purpose. After the Prime
Minister or the Leader of the Houss, as the casse
may be, the Leader of the Opposition, members of
Panel of Chairmen and Ministers, etc. have made
and subscribed the cath or affirmation, other
members are called State wise. The names of the
members who are not present for the swearing in
the first round are called again at the end.




While making and subscribing the oath or affirmation
in the House, members are required to read the same
gtyle of their name as given in the declaration regarding
thalr election recalved from the Retuming Officor.

Time limit for Oath of Affirmation

Mambers, who do not make and subscribe the oath
or affirmation on tha first day, can do so0 on any subsagquant
day in the same session or a later session at the
commaencemant of a sitting of the House. However, on
reguest, a mamber has been allowed 1o take ocath during
tha inter-session period in the Speaker’s Chamber,

Whare 8 person codses o be 8 member a5 8 resut
of an ordiar of Cowrt 1 an sdection pediion and another |s
declared alactad in his piace and takes seat In the House,
the former has to make and subscribe the oalh or
affirmation again, if the order declaring his alection void Is
subsaguently reversed by the higher Court. In such cases,
the membership of the other member automatically stands
cancelled,

Rights of members prior to making Oath or
Affirmation

A member-glect has only limited rghts before he
subscribes to or makes oath/alfirmation and takes his seat
in the House. He is aor saffied’to take part in any debate
and discussion or make any observation in the House.

fn case, 8 mamber sifs or voles in the House withouw!
miaking and subscribing e oath or afirmation, he is fabie
i respect of each dgy on which he so sits or votes /o g
penally of five fundrad rupees to be recoversd as a dabt

due to the Union, as laid down in article 104 of the
Constitution.

However, his eloction s a member even belone taking
oath/affirmation entalls him to the following rights:

s A parson becomes 8 member of the House o
e date on which he i deciared slected by the

Raturning Officar:

e He v eniited o receive Vs salary 85 8 member
from the dale of publication of he notiicalion of
e Elachion CommiSsion constiuling e House,:

» Being entitled to other rights of a member, Ae
can be slecied o the Offfice of the Speaker or
Depuily Speaker;

s Mo can be fominaied or aeciad o a8 Sewct or
other Commiffee of the House but without
exerciging the function as a member of such
Committes;

» Ha can also atend the Address by the Prasidernt
o the mambers of both Houses of Parllament;

# Though Ae can ghve nolice of 8 quesiion or 8
resodution, which can be admitted, neither he nor
any ather member on his behalf is entitled to ask
the question or mowe the resalution;

* Ha is et fo ast for eave of absence from
thi sittings of the House In order to guard against
vacation of his seat;

* He can abo resign his seaf before making and
subscribing the oath or affirmation and taking seal
in the House.
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